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1387 Written Answers
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+[BoNUS TO EMPLOYEES OF BURMAH
SuELL O CoMPANY

211. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of L.AB-
‘OUR, EMPLOYMENT AND REHABI-
LITATION be pleased to state:

(a) whether it is afact that the
Burmah Shell Qil Company has cut
down the annual bonus of its em-
ployees; and

IS

(b) if so, what are the reasons
therefor and what steps Government
propose to take in this matter?)
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to Questions 1388
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+[THE MINISTER OF LABOUR,
EMPLOYMENT AND REHABILITA-
TION (SHRI JAGJIVAN RAM): (a)
and (b). The Burmah-Shell Oil Stor-
age and Distributing Company 6f India
had entered into a long-term settle-
ment with their workmen in the year
1968, which inter-alia provided that—

(i) bonus will be paid for the
years 1963, 1964 and 1965 @ 25 per
cent. of the annual basic wages
actually earned by the employees;

tl ] English translation.
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(ii) bonus will be paid by the end
of February following the years to
which the bonus relates.

The management paid bonus for the
years 1963 and 1964 in terms of this
seitlement. However, on 31st Decem-
ber, 1965 they issued a notice to all
the clerical and labour staff stating that
m view of the Payment of Bonus Act,
1965, the Company had reviewed the
bonus entitlement of the employces for
the year 1965. The notice further
stated that the Company was liable to
pay only 4 per cent of the basic wages
and D.A. for the year 964 according
te the Act that the settlement atrived
at with the workmen had been super-
seded by section 34(1) of the Act, that
the excess amount paid as bonus for
the year 1964 was recoverable from the
employees and that they would be paid
for the year 1965 in accordance with
the provisions of the Act.

2. Although the Central Government
is not the “appropriate Government”
under the Industrial Disputes Act. 1947
in respect of this matter the officers
of the Ministry of Labnur and Employ-
ment discussed it with the renresenta-
tives of the management an- the Union
concerned on 15th Februarv, 1966. The
latter were advised to try to arrive
at an agreement with the employers
under section 34(3) of the Pavment
of Bonus Act 1965. Negnrtiations bet-
ween the parties are now in progress.]
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+[Casiner SUR-COMMITTEE ON PUNJABT
. SUBA ISSUE

SHRI ATAL BIHARI
212, VAJPAYEE:
SHRI RAM SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(2) whether the Cabinet Sub-Com-
" mittee which was formed to consider
the question of ‘Punjabi Suba', is
still in existence; and

(b) if so, what are the names of its
members and how many times it has
met so far?]
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+[THE MINISTER OF HOME AF-
FAIRS (SHRI GULZARILAL
NANDA): (a) and (b). As I had men-
tiongeqg in Parliament on 23rd Septem-
ber, 1965, a‘'Committee on Punjabi
Suba was originally constituted with
Shrimati Indira Gandhi, Shri Y. B.
Chavan and Shri Mahavir Tyagi as
members. It met twice to consider the
facts and material relevant to the
question. The Committee has since
been reconstituted and now consists
of the Home Minister, the Labour
Minister, the Defence Minister and the
. Transport Minister.]

+ { 1 English translation.

Pl



